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NATIONAL HUMAN
RIGHTS COMMISSION

Mango kernel deaths: NHRC seeks report from Chief Secretary and
Collector

https://www.newindianexpress.com/states/odisha/2024/Nov/27/cuttack-residents-reel-
under-sting-menace

Citing that three women died and four were hospitalised after consuming mango kernel
gruel, the petitioner alleged that they were compelled to consume the inedible stuff due
to food scarcity.

28 Nov 2024, 7:36 am

BHUBANESWAR: The National Human Rights Commission (NHRC) has issued notices
to the state government over the death of three tribal women after consuming mango
kernel gruel in Mandipanka village in Kandhamal district last month.

The apex human rights panel asked the chief secretary and collector of Kandhamal to
submit a detailed report and actions taken thereafter within four weeks.

The direction came following a petition filed by Supreme Court lawyer and civil rights
activist Radhakanta Tripathy, who cited media reports highlighting the state of affairs of
marginalised tribals in the hillside village.

Citing that three women died and four were hospitalised after consuming mango kernel
gruel, the petitioner alleged that they were compelled to consume the inedible stuff due
to food scarcity and died of food poisoning.

“The tribal women took the desperate measure of consuming the gruel due to
inadequate and delayed supply of rice under the National Food Security Act (NFSA).
This is not an isolated case but continuation of a series of such tragedies in the tribal
pockets where several people consume mango kernels in the absence of sufficient
food,” he alleged.

The geography of hunger has not changed decade after decade and the Mandipanka
tragedy has shown that nothing has changed in Odisha even 23 years after the 2001
Rayagada hunger deaths which had become a national shame, the petitioner pointed
out.

Stating that tribals have no other means of survival, and five kg of rice per person per
month, distributed once three months, is not sufficient for them, Tripathy had requested
the NHRC to investigate the matter through the Special Rapporteur of the Commission.
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NHRC asks chief secy, K’mal collector for report on ‘mango kernel’
deaths

https://timesofindia.indiatimes.com/city/bhubaneswar/tragic-deaths-of-women-due-to-
mango-kernel-poisoning-prompt-nhrc-inquiry-in-odisha/articleshow/115742343.cms

Nov 27, 2024, 11.31 PM IST

Bhubaneswar: National Human Rights Commission (NHRC) has asked the chief
secretary and Kandhamal district collector to take necessary action and submit an
action taken report on the recent deaths of three women allegedly due to mango kernel
poisoning at Mandipanka village, within four weeks.

The commission issued the direction on Monday after hearing a petition filed by human
rights activist and lawyer Radhakanta Tripathy. The petitioner requested NHRC to
investigate the matter through its special rapporteur.

The petition alleged that Jita Majhi (35), a tribal woman, and two others from
Kandhamal district died due to starvation and food poisoning after consuming mango
kernel gruel. The desperate measure was taken by the tribal people due to inadequate
and delayed supply of rice under the National Food Security Act (NFSA).

Tripathy, in his petition, highlighted that the incident is a continuation of a series of
tragedies in the state where several people died after consumption of mango kernel in
the absence of sufficient food supply. It was also stated the tribals have no other means
of survival, and 5 kg of rice, distributed over three months, is not sufficient.

"In 2001, at least 20 people from Rayagada district died by consuming a mango kernel
diet. It was a matter of national shame. Now, the Mandipanka tragedy has shown that
nothing has changed in Odisha after two decades," said Tripathy.

He said the facts and circumstances of the case involve a serious lapse on the part of
govt officials. "The failure of the state govt and its negligence to tackle the issue of
starvation/food poisoning deaths and lack of basic amenities amounts to severe human
rights violations," said the petitioner.

He also urged NHRC to direct the state govt to send a detailed report for curbing
starvation deaths and to pay adequate compensation and benefits of social welfare
schemes, including sufficient rations, potable drinking water, and appropriate financial
and social care for children living with a single parent after the deaths of the women.
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NHRC notice to Odisha Govt on mango kernel deaths

https://www.thestatesman.com/india/nhrc-notice-to-odisha-govt-on-mango-kernel-
deaths-1503369716.html

The National Human Rights Commission has issued notice to Odisha Chief Secretary
over the death of three women in Mandipanka village of Kandhamal district after the
victims were forced to consume mango kernel gruel with PDS rice eluding them.

SNS | BHUBANESWAR | November 27, 2024 8:25 pm

The National Human Rights Commission has issued notice to Odisha Chief Secretary
over the death of three women in Mandipanka village of Kandhamal district after the
victims were forced to consume mango kernel gruel with PDS rice eluding them. The
top rights panel passed the order on a petition filed by human rights lawyer Radhakanta
Tripathy and sought for the detailed Action Taken Report from the Chief Secretary and
District Collector within four weeks.

“The complainant alleged that tribal women in Kandhamal district, Odisha, died due to
starvation and food poisoning after consuming mango kernel gruel, a desperate
measure taken by the tribal people due to inadequate and delayed supply of rice under
the National Food Security Act (NFSA).” the NHRC mentioned in its order.

The geography of hunger in the area has not been changing decades after decades.
Mandipanka tragedy has shown that nothing has changed in Odisha’s back of the
beyond even 23 years after the 2001 Rayagada hunger deaths which had become a
national shame. Poor infrastructure and lack of reliable internet connectivity have
hindered residents from even completing basic tasks, such as opening bank accounts
or updating e-KYC information for their ration cards. Without these, people are unable to
secure their rights to government entitlements, forcing them to depend on inadequate or
irregular food supplies.

Not only the insufficient rice supplies pushed residents to consume unsafe alternatives
like mango kernels, lack of access to social services leaves many with no recourse for
survival.



STATESMAN, Online, 28.11.2024

Page No. 0, Size:(0)cms X (0)cms.

The facts and circumstances of the case involve serious lapse on the part of the
government officials. The welfare schemes don’t reach the poor people of the remote
area of Odisha. The Starvation deaths have been continuing. The poor villagers, mainly
the people from ST Community are the worst victims. The failure of the State
Government and its negligence to tackle the issue of Starvation deaths and food poison,
lack of basic amenities and bare necessities amounts to severe human rights violation,
Tripathy alleged.
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faeett: mcp A gerT ¥Ad &1 17,000 Hife®d @ FS1, IRCTC BT U faT 6
IS ol fad
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